66 - Tudian Paper. Currency. [ ACT Xiix

'ACT No. XIII oF 1918,

[PASSED BY THE INDIAN LI‘GISLATIVE COUVCLL]

(Recezved i/ze assent of the Governor. General--on the 194
September, 1918.)

An Act to provide that silver held on behalf

of the Secretary. of State for India. in

- Council or the Governor General in Council

may, if so held in tvhe United States of
America or in course of transmission there-

from, be decmed to be part of the reserve

: - referred to in section 19, of ~the Indlan

Paper Currency Act, 1910

.HEREAS it is expedient‘ 'oWin'g‘ to the present

- YY" war, to provide that silver held on behalf of
the Secretary of State for India. in 'Council or -the
Governor ‘General in Couneil may, if so held in the

. < therefrom, be deemed
. - veferred to in section -
Currency Act, 1910;

follows —

~United States of America or in course of transmission

to ‘be part of the reserve

19 of the Indian Paper 11of 1910.
. It is hereby -enacted as

Shors title *  § (7) This Act may be called the Indxan Paper

end duration. Currency Act, 1918,

©(9) It shall rerain in force during Athe con-
tinuance of the present War, and for a period of

gix months thereafter.

Definition, - 2 In this Act—

“VSl,l"\(er _means silver com 01' silver bulllon. :

3. Notwithstanding:

~t




oF 1918.] ﬂédiaxft’l’dpﬁ ,Ou%*rency. e

1 of 101 ., 3. Notwithstanding anything contained in the @ gowar bo .
ot 1910 Tndian Paper Currency Act, 1910, the Governor siver bela
‘General in Council may, by ordcr in ertlng, direct— 1 & th: o‘ff‘"“‘*d

(¢) that silver held in the United States of fumerion or Ju
America on behalf of the Secretary of thorefrom
State for India in Council or the Gover- ;?,“geb;;efi‘ﬁd_
nor General in Council, shall be "deemed the Paper
to be part of the reserve referred to in Soreecy

. . Resgerve,
~ section 19 of the said Act;or . ; _e

(%) thatsilver in course of transmission from the

United States of America, which i is, at the

commencement of such transmission or

at_any period thereafter, held on hehalf -

of the ‘Secretary of State for India in

, Council. or the Governor General in
e “Council for transmlsmon to India shall,
.. during the period it is so held, be deemed

to be a part pf the reserve-referred to in
section 19 of the said Act.

4. The Indmn Paper. Ourrency Ordlnance, 1918 Repeal of

o 0
is h@reby repealed. of“i?fél et



